
THE GAUH TI HIGH COURT AT UWAHATI

(THE HIGH COURT OF ASSAI,I, IIAGAIAND, MtrORAM AND ARUNACHAT PRADESH)

NOTIFICATION
Dated Guwahati, the 7h August, 2023

HC.XI-,ll20221357lRC ## The Gauhati High Court has been pleased

to amend the Gauhati High Court Criminal Rules and Orders in the following
manDer:

In the Gauhati High Court Criminal Rules & Orders Vol, - I Part - A Chapter 12

INVESTIGATION, the following shall be added after existing Rule 3:

.4. RECORDING OF STATEMENTS OF VICTIMS OF RAPE:
i. Upon receipt of information relating to the commission of offence of rape,

the investigating officer shall make immediate steps to take the vicum to
the jurisdictional Chief ludicial Magistrate for the purpose of recording her
slatement under Section 164 of the Cr.P.C.

ii. On production of the victim before the jurisdictional Chief ludicial
Magistrate. the Officer shall record the statement of the victim immediately
or direct a Judicial Magistrate, preferably a lady Magistrate, to record such

statement. A copy of the statement under Section 164 of the Cr.P.C. should
be handed over to the investigating officer immediately with a specific

direction that the contents of such statement under Section 164 of the
Cr.P.C. should not be disclosed to any person till charge-shee(report under
section u3 0f the cr. P.C. is filed.

iii. The investigating officer shall record specifically the date and the time at
which he learnt about the commission of the offence of rape and the date
and time at which he took the victim to the jurisdictional Chief Judicial

Magistrate as aforesaid.

iv. If there is any delay exceeding 24 hours in taking the victim to the
jurisdictional Chief Judicial Magistrate, the investigating officer should
record the reasons for the same ln the case diary and hand over a copy of
the same to the Chief Judicial Magistrate.

v. Medical examination of the victim: Section 164-A of the Cr.P.C. inserted by

Act 25 of 2005 in the Cr.P.C. imposes an obligation on the part of
investigating officer to get the victim of the rape immediately medically
examined. A copy of the report of such medical examination should be
immediately handed over to the office of the jurisdictional Chief ludicial
Magistrate and thereafter, the office shall tag the same with the case

record.

Contd.
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Copv to:

By Order,
Sd/- Aparna Ajjtsaria

REGISTRAR GENERAL

Dated 07.08.2023

The right to receive a copv of the victim,s statement by the accused willarise onty after cognizance rstaken and a-t;; ;;;.r#,emptared bySections 207 and 208 ofthe Cr.p.C. and not before.,,
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The Registrar, Gauhati High Court, Kohima Bench, Kohim a/ Aizawl Bench,Aizawll Itanagar 8ench, Naharl agun.8. The Dishict and Sessions Judge,
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Gauhati High Cou rt, Guwahati.

16. The Ao(J),
15. The Librarian {u m- Research Officer, Gauhati High Court, Guwahati.
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